6971  Papers laid
tion 5 of the Essential Com-
modities Act, 1955. [Placed in
Library. Sfc No. LT-7481/66].

AwNUAL REPORT OF INDIAN AIRLINES
CORPORATION

The Minister of State in the Minis-
try of Transport and Aviation (Shri
O. M, Poonacha): I beg to lay on the
Table—

(1) A copy of the Annual Report
of the Indian Airlines Corpo-
ration for the year 19685-66,
under gub-section (2) of sec-
tion 37 of the Air Corporation
Act, 1853. [Placed in Library.
See No. LT-7402/66].

A copy of the Certified Ac-
counts of the Indian Airlines
Corporation for the year
1965-88 together with the
Audit Report thereon, under
sub-section (4) of section 13
of the Air Corporations Act,
1853. [Placed in Library,
See No, LT-7494/66].

A copy of the Certified Ac-
counts of the Air India for
the year 1865-66 together with
the Audit Report thereon, un-
der sub-section (4) of secton
15 of the Air Corporations
Act, 1953, [Placed in Library.
See No. LT-7494/66].

AMENDMENT TO KERALA STATE AGRI-
cuLTURAL Loan Rures

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devclopment and Cooperation  (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy of Notification S.R.O.
No. 411]66 published in XKerala
Gazette dated the 1st November, 19686,
making certain  amendment to the
Kerala State Agricultural Loan Rules,
1982, under sub-section (3) of section
9 of the Kerala Agriculturists Loans
Act, 1961, read with clause (c) (iv) of
the Proclamation dated the 24th
March, 1865, issued by the Vice-presi?
dent, discharging the functions of the
President in relation to the Btate of
Kera'a. [Placed in Library, See No.
LT-7485/66).

**Not recorded.
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AGRAHAYANA 11, 1888 (SAKA) Resignation of 6972

Membars

NewsFminr Contnor  (FmsT Awmmn-
MENT ORDER

The Minister of Commerce (Shri
Manubhal Shah): On behalf of Shri
Mohemmad Shafi Qureshi I lay on the
Table a copy of the Newsprint Con-
trol (First Amendment) Order, 1968
published in Notification No. S.0.
2708 in Gazette of India dated the 8th
September, 1966, under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955 [Placed in Library.
See No. LT-7496/68).
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